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DEPARTMENT OF LAW, JUSTICE AND 
LEGELATIVE AFFAIRS 

NOTIFICATION 

Delhi, the 16th July, 2009 

No. F.l4(S)/LA3008/W/(1915322.-Thc foIlpwing 
Act of the Legislatilve AsscmbIy of [he National Capital 

' Territory of Delhi rcceivcd the asscnt of the LI. Governor 
of Dclhi on the 9th July, 2009 and i s  hercby, published for 
gencral information :- 

"TheNationaILaw Scl~ool orDelhi University 
J (Amendment) Act, 2009 

(Dclhi Act 7 of 2009) 

(As passcd by the Legislative Assembly of the National 
Capital Territory of Delhi on the 23rd June, 2009) 

[91h July, 2009) 

An Act to amend the National Law School of 
Delhi Universiiy Act, 2007 (Delhi Act 1 of 2008). 

Be it enacrcd by the Legislative Assembly of the 
National Capital Territory of Delhi in rhc ~ i x ~ i e l h  Year of 
the Republic of lndia as follolws :- 

1. Short title and commcnccment.-41) This Act 
may be callcd the National Law School ofDcUli University 
(Amendment) Act, 2009. 

(2) 11 shall come into rorcc on [lie dale of 
publication in rhe Delhi Ga7tae. 

2. Arncndmcnt of thc lorrg title.-In thc National 
Law School oFnelhi University Act, 2007 (Delhi Act 1 of 
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2008) (hcrcinefirr referred to as d:e "Principal Act"), in (he 
long title, for t hc  words "School of Delhi University 
Act", occurring after the word "Law " and bcfore he 
figures "2007", the words "Universir)', Delhi Act," shall 
be substituted. 

3. A~nendmen t ofsetlion 1.-In thc Principal Act, 
in Section 1 ,  i n  sub-scction ( 1 )  for rhc words "School of 
Delhi University Act", occurring afrcr the word "Law" 
and before the ijgures '2007", the words "University, Dchi 
Acl," shall bc substituted. 

4. Amendment oZSection 2.-In the Principal Act, 
in Scction 2, for clause (121, the follolving clause shall be 
substituted, namely :- 

"(1 2) "University." means the National Law 
Univcrsiry, Delhi established under Section 3 of this Act;" 

5. Amcndrncnt of Seclion 3.-In thc Principal Acl, 
in Scclion 3, for sub-section (I), the following sub-seclion 
shall be substituted, namely :- 

"(I )  There shall be cstablishcd in theNationd Capital 
Territory of Delhi a UniversiQ by the namc of "he - 

National Law University, Delhi ." 
6. Amendment of Section 9.-In thc PrincipaIAct, 

in Section 9, for sub-section (2), the following sub-section 
shall be substituted, namely :- 

"(2) The tcrm of the Vice-Chancellor sllall bc Tor a 
period of five pears." ' 

7. Amcndmcnt of Seclion 13.-in rhe Principal Act, 
in section 13 :- 

(a) in sub-scclion ( I ) ,  clause (a) sl~al! be omillcd and 
the reniaining clauscs shall bc re-numbered as 
clauses (a) lo (h) rcspccrively." ; 

@) for sub-scclion (2) h e  follorving sub-section shall 
be substituted, namcly :- 

"(2) The Vice-Ctianccllor shall bc the Chairman 
of the Executive Council." . 

8. Amendment of Scction 14.-In lhe Principal Act, 
in Section 14,  for 'sub-section (8). the foIlowing 
sub-seclion shall be substituld, namely :- 

"(8) Every meeting of h e  Executive Council shall be 
presided over by the Vice-Chancellor and in 

his absence by a member chosen by a h c  mernbcrs 
prcscnt." . 
9. Arnendrncnt oiSeclion 20.-In the Principal 

Act, in Section20, in sub-scclion (41, for the words 'Yhrec 
y~ar:'', I ~ c  W O T ~ S  ''five years" shall be subs~ ihhd .  

10. Amendment of Scction 21.-In ihc Principal 
Act, in Section21 :- 

(a) in sub-section ( I ) ,  after the word "person", 
&cuningafte;ihe word "academic" and before 
the words "not below", thc words "in law" 
shall be inserted; , 

@) after sub-section (2), Be follo~iug sub-section 
shall bc insencd, namely :- 

"(3) The ter& of appoinnnent of the Re~isirar 
shall be for a period offive years or rill he attains 
h e  age ofsixty-Five years,whichcver is earlier, 
and he sball be eligible for re-appointment by 
the Vice-Chancellor lvith the approval of thc 
Chanccllor." . 

1 I .  Substitution ornew Seclion for Section 26.- 
In h e  Principal Act, for Section 26, (he following 
section shall be substirured, namely :- 

"26. Appointment of first Vice-Chancellor and 
lirsl Registrar.-Nolwilhslanding anylhing 
contained in this Act and the Sralulcs ihc fust 
Vice-Chancellor who shall be an a'cadcmic 
person in law or an eminent jurist, shall be 
appointed by Ihe C.hance1lor and shalt hold 
office of the Vice-Chancellor for a period of 
fivc years and the person so appointed shall 
bc cligible for grant of estension in tcnure by 
the Chanccllor. The fust Rezistrar who shall 
be an academic person in law and of the rank 
of not less than a professor shall be appointed 
by the Chancellor on the recommendations of 
the Vice-Chancellor. The said officcr shall hold 
oficc fdr a pcriod of fivc years or till a regular 
Regism is appointed, whichever is earlier." 

By Order md in the Name of Lieutcnant Governor 
of National Capital'Tcrritory of Delhi, 

SAVITA RAO, Jt. Secy.  
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